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Wednesdi^y, 6th March, 1924.

COUNCIL OF STATE.

The Council met ih tbe Council Chamber at Eleven of the Clock, thĉ  
Honourable the President in th« Chair.

MEMBER SWORN:
The Honourable Mr., James Rea Martin (Bombay: Nominated OfficiHl).

QUESTIONS AND ANSWERS.

S tation s  on tub  E. I. R a il w a y  under I ndian  S uperin tenden ts  ok
Station  M a st e r s .

112. T he H onourable  M r . ALT BAKSH MUHAMMAD HUSSAIN: 
.With re^enoe to the reply to unstarred question No. 67 of tiiis Session of 
the Legislative Assembly, will the Government be pleased to state the 
names of first class or special class stations on the East Indian Railway 
iinder Indian Suj)erintendent8 or Station Masters?

T he  H onourable M r . D. T. CHADWICK: A statement giving the 
names of ''Special’ * and * A* Class stations tm the East Indian Railway 
where Indian Station Masters are employed is laid on the table. No 
stations on ttxis railway are designated first class,

Zisi of the Specvil and A Clau %taiipnM v>K<re Indian Htatiou 
Mafter» are employed on thi% Hailway.

Ct*sB. ' ^

Chandernagore. - F/haobad'
Ehana Janction. . Bhagalpnr and
Oiridib. Arrab.
Barakar.

“  A ” Class.
Uttarpara. Panagai*.
Beranipore. Dnrgapar.
Tarkessur. Kulti.
Dhadreswar. Jamtara
Chinaorah. . Jasidib Junction.
Katwa. Simnltollab.
Hooghly. • Baidyanatb Dbam.
Magra. Bdlpar.
PaDdooab. * Saint bia..
Boin^bec. Dubrajpiir.
M m aii Sari.
Saktighar. Malbati
Mankar, • ^Azimgnnge.
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Pskur Hasaribagh Road.
Bsrkanra
Bajmahal. ^aini.
8akri Q hst Mmaikpof.
Mon^hyr. Fatehpor.
Bttkktisrfttr. Biadki l«u L
Digha Oh at. m pbiuid .
Behea. Shikokabad.
Damraon. Klmrja Jonction.
Buzar. Kbarja Citj,
Saiaram Velhi Shabdara,
Dehri'oa Bone. Subzimundi.
done Bast Bank. Soaepat.
Gajhandi. Panipat and
Kodarma. ' Komkthshra Jnnctioii

Muoiivm ahu Maximtii P m  or en m oH  SupiRnrmiDBNTfl attv 6tATt6if
MASfKBii cm « n  B aat Indian K ailw ay .

113. T h b  H o n o u r a v lb  M r , A L l  BAKSH MUHAMMAD M U 8 B A I X  : 
Will the Goverament be plegaed to state:

(a) the mixnmum and the maximutn pay of the posts of Station
SuperinteodeDtB and Statkm Masters;

(b) number of posts of Station Superintendents and Station Masters
over the East Indian Railway;

(c) the number ei posts of Station Superintendents held by ladtaM;
and

(d) the number of posts of Station Masters held by Europeans and
Anglo-Indians ?

T ub  H onourable M r * D . T . C H A D W I C K :

Minimum. Maximum.
. Bs. Rs.

(a) Station Superintendents ... ... 550 dOO
Station Masters ... ... 530

(h) Station buperintendents 4 ; Station Masters 497.
(c) Nil, but there are 7 *‘Speciar* and 56 “ A*’ class stations oo the

railway where Indian Station Masters are employed.
(u) 31.

B btrbnciimbnts in  thb O ovbrnmbnt of I ndia Sbcrbtariat.
 ̂ X

114. Thr Honodrablk Mk. ALI BAKSH MUHAMMAD HUSSAIN: 
Will the OoTerninent be pleaaed to state the number of post#, intrenched 
from the Government of India Becretariats of each of the folldvnhg cate­
gories:—

(a) posts carrying sdaries,of Bs. 600 and above per mebsem;



<i) poste catrying salary from K*. 60 and above up to Es. 499 per
measem; and

(c) postB c r y in g  salary of Bs. 49 and downwards up to Rs. 8
 ̂ per mensem?

TfiB H oicouiiabIjE Mr* J. CUE KAH: Ĵ'ho infomiation requirdd by the 
fioDocHrable M<?mber is as lolkrwg: '

(а) 84 (Including the post of second Deputy Secretary in the
Legislative DepaiDtnetit whicli held in abeyance from 
the 3rd April 1928 but has since been revived as a temporary 
measure).

(б) 154.
(c) 226.

OVERBRIDQE OR TfTlfNBL AT THE LeVBL CEOSSINO, ShIKARPUR.

1J5. T he Hqxowrarui ALI BAICSH‘m U IL A I^  HUSSAIN:
(a) Is it a fact that one of the main xmds of Bhikiapwr, ^ in ^ i pro»^9 
railway line? - ................

(0) If 80, are the Government aware that, owing to the want of an 
overbridge or tunnel, oacriages and motors are detained at t^e gates by 
watokmen for long I xoutb especially when trfdns are shunting?

(c) Are the Government aware that, owing to the want of such an over­
bridge or tunnel, human lives are also in dangisr?

(d) If not, will they be pleased to inquire?

The H onourable Mr. 1>. T. CH ABW fCK: (a) Yes.
(6) Carriages and Motors are inevitably detained at the crossing, 

when trains are working across it, but oiir information is that the deten­
tion is not for long periods.

(c) As the gates are closed, during the period when the crossing is oc­
cupied by trains, and watchmen are also provided to prevent pedestrians 
from using the crossiiig at such times, there is no danger to human life.

(d) Does not arise. *

' S h elter  for  P assbn g er s  on th e  P latfx>bm  of the  S h ikarpur  
, R a il w a y  S tation .

116. T he H onourable Mr. ALI BAKSH MUHAMMAD HUSSAIN:
Is it a fact that there is ho shade on the platform of the ra Iway station, 
Shikarpur, Sindh? If so, will the Government be pleased to state the 
reasons for not erecting a shade for passengers at that station?

T he H onourarle M r . D. T. CHADWICK: It has been ascertained 
that no shelter has been provided on the platform of the railway station 
at Shikarpur. All important trains pass through at night. Out of 10 
passenger trains daily, .only two pass between the hours of 9 a .m . and 
5 P.M. There is ample shelter off the platform for passengers who may 
have occasion to Wait at the station for trains, ^

. QUCSTlOjrS ,AKD AN8WEI18. 85 8
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W A m N G  B oom AT S b ik a b p u r  for  1 s t  an d  2 md C l a s s  L ad y  P a s s b n o b r s ^

117. T he H onourable  Mr. ALI BAKSH MUHAMMAD HUSSAIN: 
(a) Ib it a fact that there is only one waiting Toom for 1st and 3nd class 
passengers at the Shikarpur railway station? •'

(0) If 80, are the Government aware that, owing to the want of a Waiting 
room for the 1st and 2nd class lady pasaengers, much inconvenience is 
felt by the travelling public of Shikarpur?

(c) Do Qovemment propose to poostruct cmother waiting room for 
1st and 2nd cli^s lady passengm?

The H onourable  M r . D. T. CHADWICK : (a) Yes.
(6) (c). The necessitv for a waiting room at Shikarpur for first 

and second class lady passengers will be investigated by tne Bailway Ad­
ministration.

* . L o n q w o o d  H o t e l , S im l a .

U 8 . T ? e H onourable  D b . S ir  DEVA PEASAD SABVADHIKABY : 
(a)' Would the Government please state for what purpo^, at what cost 
and 'when the Longwood Hotel at Simla was aoqvifm ^ ff*

(b) Would the Government please state how it has been occupi^ 
since?

(e) Is it a fact that the most desirable portions of the Hotel are 
usually not placed at the disposal of the Legislative Department lor the 
occupation of the Members of the two Houses of the ^legislature, for 
whose use the Hotel is supposed to have been intended?

(d) If this be a fact, would the Government please state who are 
allowed to occupy the portions mentioned and at what rent, and how do 
such rents compare with the rents paid by the Members of the Legislature ?

(e) Is it not a fact that occupation of these portions of the Hotel by 
persons other than Members of the Legislature would seriously interfere 
with the occupation of the remainder of the Hotel by Members of the 
Legislature during the Legislative Session in Simla?

T he  H onourable  M r . A. H . L E Y : (a) Longwood Hotel was pur­
chased for the use of Members of the Le^lature in December 1920 at a 
cost of 5 lakhs. Since then, a further sum of roughly two lakhs has been 
spent in constructiDg new quarters and improving the old ones*

(b) It has since been occupied partly by Members of the Legislature 
and partly by Government officers. It has been found unnecessary and 
would be very uneconomical to reserve the whole hotel for Members of 
the Legislature.

(c) The question, which are the most desirable portions of the hotel,
is a matter of individual taste. Experience shows that the quarters which 
are most sought after are the self-contained cottages. These are reserved 
exclusively for Members of the Leg'slature during the Sessions. The only 
quarters which are not so exclusively reserved for Members are the upper 
flats of what is known as* the old block and the new block. These consist 
of rooms in rows approached from a common verandah, and have not the 
same amount of privacy as the detached quarters. Ĵ'ney are available 
for the use of Members of the Legislature if not occupied by Government 
orticials. c *
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(d) The quarters referred to are occupied by Qovernment oflicialB on 
duty ivith the Oovernment of India in Simla. The rents cjiarged for these 
quarters are shown in the statement which I place on the table.

(e) Government are liot aware that the occupation of the quarters re­
ferred to by* officers of the Government of India interferes with the occu­
pation of tne remainder of the hotel by Members of the Legislature. In­
deed in the past year applications were not received to the full extent of 
the quarters made availnble for Menjbers of the Logifllatnre.

RenU for Q,uarier$ in Jjongwood Hotels Simla.

Qaftrtor No.

1

Amoaiii of 
reiit cbft-geJ 
io membe.’s 
per m.nitb.

A mount of 
reiit charged 

to oftcera 
per month.

Quarter
No.

1
1

. . 1

Anioant of 
reiit charged 
to memberg 
per month.

A moQut of 
reut charge! 

to officers 
per month.

tti. Kfl.

i11
1
i

Ua. Us.

1 256 120 28 150 60
2 • • 24‘J 120 29 i1 150 eo
8 1̂ 40 120 30 150 60
4 210 120 31 150
6 120 82 IbO J 180
6 240 120 8 i ,: 145 60
7 155 60 34 J45 60
8 155 120 85 146 6Ci
9 ZiO 120 b6 145 45

10 265 120 37 155 60
11 155 60 38 145 eo
U 155 (iO 39 145 60
18 145 CO 40 145 60
14 155 60 41 146 60
15 155 60 42 145 60
16 155 60 43 145 45
37 ^66 60 44 145 60
18 165 CO 45 145 60
lU 156 fiO 46 155 60
20 , • . *. 1 155 60 47 145 1 60
21 155 60 48 145 I 60
2t 155 60 ! 4if 145 60
2^ « « • • 155 60 50 145 60
24 155 60 51 145 60
25 155 ' 60 52 145 45
26 150 ( i 1 **n 58 145 60
27 f 150 < 54 145 60

BILL, AS PASSED BY THE LEGISLATIVE ASSEMBLY, LAID ON
THE TABLE. .

T he SECRETARY of the  COUNCIL: Sir, in aocoidanee with rule 23 
-of the Indian Legislative Rules, I lay on the table a copy of a Bill to amend 
4)ertaii!i enacttnents and to repeal certain other enactments which was 
passed by the Legislative Assembly at its meeting held on the 1st March 
1924. •



ELECTION OF THE SELECT COMMITTEE ON THE AJCBNDMENT 
OF THE STANDING ORDERS OP THE COUNCIL 6 F STATE.
T he H okourable  tu b  PRESIDENT: Up to 11 o'clock to-day, whica 

was the time Ihced for receiving nouiinations for the S^oct Coimnittee
on the Amendment of the Standing Orders, I  have only reci^ved 9even
names, and, as there are only seven Members to be elected^ it is unneees- 
eary to have an election* 1  therefore declare the following Members duly 
elected to serve on the said Select Committee:

The Honourable Dr. Mian Sir Muhantmind Shaii,
The Honourable Mr. J. Crerar,
The Honourable Mr. G. A. Natesan,
The Honourable Dr. Sir Deva PrnHad Sarvadhikary,
The Honourable Sanlar Chanmjit Singh,
The Qonourable Sir Maneckji Dtulabhoy, and
The Honourable Saiyid Raza Ali.
Under the rules it now remains for mi* to nominate o ^  of the Chair*

men of the Council to be a Member, and, if the Rifi^t Honourable Sri- 
nivasu Sastri will ser\e on the Committee, I shall have verj’ great 
pleasure in nominating him. ^

The R ig h t  H onourable  V, 8 SRINIVASA SASTRI; (Madras: Non* 
Muhammadan): I have great pleasure in accepting the nomination. ^

T h e  HoNorRABLE th e  PRESIDENT: I then nominate the Right 
Honourable Srinivasa Sastri to complete the Committee. The Conmiittee 
is then duly constituted under the Sta ding Orden .̂

TttE H onourable  S ardaij JCKiENDRA SINGH: (Punjab: Sikh): Sir, 
I have the pleasure to m ove:

That this Council recomineiic)8 to the Governor General in Council . . . "

DISCUSSION OF THE BUDGET ON FRIDAY AND SATURDAY, 
THE 7th  AND 8 th  MARCH.

The H unour.\blv  th e  PRESIDENT: Would the Honourable Member 
mind waiting for one second? I thought the Honourable the Leader of 
the House was going to bring a certam matter before the House, but he 
was waiting for me to do so. The point is this. As Honourable Members 
are aware, the Budget discussion in this Coimcil is fixed fw  Friday> the 
7th. It has been represented to me by Honourable the Leader or 
the House, acting, I believe, also on behalf of the Honourable Member m 
charge of Education, that the educational authorities of the Delhi Univer­
sity have fixed its Convocation for the afternoon of that day. As Honour* 
able Members are aware, the date for the discussion of our Budget is 
fixed by His Excellenc>' the Viceroy. Therefore I have no power whatever 
to help ia the Biattw. But if the House unanimomly ezpreases- the 
opinion l^at it desires some ottier arrangement to be made (rad the 
loraagement which has been suggested to me is that the Hcniee ihou^ 
nutie/t on Friday, as at presettt arranged, and sit tiU, say, 1-80 p.m., aad 
then sit again on Saturday till 1-80 p.m-), the Council will ^ u s  hftfe

( 6 6 0  )



a full day for the diBCussion of the Budget and wilPcho all opportunity 
of ttttending this educational functiaa which.it taking place in tiie ABsembly 
CbanU>er. But it must be clearly understood that if there is an objection' 
on the part of even one Member over this change in date, 1 cannot agree 
to Hia Excellency being approached in the matta:, and even if His Excel­
lency is approached, the matter rests entirely with him. I daresay the 
Honourable the Law Member will be able to assure the House that any 
change in date would be within the powers of His Excellency. 1 therefore 
desire to invite an expression of opinion from the House as to whether ,it 
would desire action to be taken in the sense that 1 have indicated.

The H onourable Sir MANECKJI DADABHOY : (Central Provinces: 
(leneral): Sir, I believe there is general agreement on the subject that 
we should avail ourselves of the opportunity of being present at an 
important Convocation like that of the Delhi University. 1 think the 
suggestion made by the lieader of the House meets with the sentiments 
and opinion of everybody here, and it woakl be very convenient to all 
that the Budget debate should take place on Friday next in the morning 
and be postponed then till Saturday. 1 do not believe it will eause any 
inconvenience to any Member of this House.

The H onourable Colonel Nawab Sir UMAK H AY AT K H AN : (West 
Punjab: Muhammadan): I think, Sir, we are all of the same opinion.

The H onourable the PRESIDENT : 1 tkink then that it is the 
unanimous wish of the House that that arrangement should be made 
subject to the Honourable the Leader of the House beix^ able to obtam 
His Excellency ihe Governor General's onlers on the wibject.

T he H onourable D r . Mian Sir MUHAMMAD SHAFI: (Law Mem­
ber) : 1 will eommunicate the wish of the House to His Excellency ani 
I hope, before the rising of the Council to-day, to be able to communicate 
His Excelloncy s orders in this connecticm to the Comicil.

The H onourable the PRESIDENT: Very good. le<T"that be so, and
ii the Honourable the Leader of the House is tinable to obtain His Excel­
lency's orders before we rise to-day, no doubt he will let us have it to­
morrow. We are sitting to-morrow. ^

The H onourable the PRBSn)EN T: The Honourable Sardar Jogendra 
Singh-v-I apolog ze for having interrupted the Honourable Member.

DISOfTMION 0K BtTMST. 357

RESOLUTION RE SURVEY OF IRRIGATION POSSIBILITIES 
AND THE ORGANISATION OF POWER LIFT IRRIGATION

FROM WELLS.
The H onourable Sardar JOGENDRA SINGH: Sir, I move:
** That this Council recomtnmds to th« Governor G^ieral in Coonoil to arranffe for 

a fresh survey of our irrigation possibilities, l)oth from the rivers and the wells in the 
light of scieDtific advance and to frame a programme psrticuiaiiy providing for the 
orgpyiieatioa of power Lft irrigation from the wells.

To the zamindar Members of this House in touch ^ th  the land conditions, 
to Ifhe district officials who hftve spent ĥeiî  ^ y s  in the Villages and to 
those who are also interested in agriculture, 1 think ray Resolution needs



[Sardar Jog^ndra Siagli.]
very little explanation. We all-.know that the monsoona exe very imcer- 
tain. Sometimes we get timely rain but more often they are untimel/ 
and uncertain and when the rains fail the crops die out and v ê are faced 
with famine. The only possible protection a ^ n s t  famine and to guarantae 
proper food to the country is to extend ilrigation to its titmost possible 
limits. Those of us who have -had anything to do with famine relief in 
the United Provinces or in any other province know what it means when 
the rains fail and the crops die out and thousands of people flock to the 
relief works. To them I neeil not etnphasise the importance of extending 
irrigation and making um of the new methods of irrigation which sciencc 
has discovered in lifting water or in tapping supplies which now run t*) 
waste. I think, Sir, on this point I  can do no better than quote from 

India in 1922-29 in whi<^ Professor Rushbi^k-Williams in a very 
illmninaling paragraph sums up the whole position thus:

In  the tropics cultivation can be, and in many oaaes i^  affeeied by natural ra in fa ll 
only, but there are many Pfurtfi in  which the artificia l wataring of some poHion at leM t 

the crops is  essential. Eve ry  season the ra in fa ll in some parts of In d ia  is insufficient 
to mature the orcfNi; while in oUmt parts of Ind ia the rainukll which in a normal year 
may be sufficient is liab le to uneven diitrihoelion ^thionghoot the taaion, or to ntoh 
Tierious deficiency as to render tlie  tract concerned fam ine stricken in the absence of 
artificia l protection. The Indta. Ir r ip lio n  Comvussion, which sat frcun 1001 to 1903. 
recorded that between the aroa la  which the annual ra in fa ll is invariab ly sufficient, apa 
that in which it is so scanty that no ap icu ltu re  at a ll is possible w ithout a n 'irri^ tib n  
system , there lies a tra^  of nearly a m illion square m iles which, in the absenca of 
irrigation , cannot be deioned eecure against th« uncertainty of the seascmft and the 
acoorge of fam ine.'* , i

There are a nuUion square miles unprotected and to these we m w t 
extend irrigation. Thst is what Professor Rushbnx)k-Williams points out 
in his recent bode, “  India in 1922-28.

Again» Sir, the Irrigation Commission, with which were associated 
some of the most remarkable men, men like Sir Denzil Ibbetson/ Sir 
Muir-Mackenzie, Sir Thomas Higham and Sir Patrick Fagan, men deeply 
interested in the promotion of agriculture, came to the conclusion in para­
graph 99 of the Irrigation Commission’s Report as follows:

 ̂ I t  has o ltan been orfed that the ind irect advantages of irritfiA ion in In d ia  are 
jM> great and incontestable that the question of the direot finanoiaf return which may 
\fe anticipated on the cap ital outlay is one of m inor importance to which very little  
regard should be paid, l lu s  proposition is not lilfe ly  tp commend itaalf to those who 
are reaponaibla for fiild i]^  th e .la i^  soms^of mone^ required for the construction and . 
maintenance of irrigation w o rk t; and it  seems desirable to form a clear idea*of the 
nature of the indirect advantages which are claimed for irrigation works,, and of their 
comparative, if  not ab so lu te/value to the State in  different circnmstances. Thase 
advantages arc uf three kinds, each of which must be considered separately :-i-

(а) The increase in the gener^. w^lth And protperity ,of the conmunity resiiltiiig
from the inereaae in the'firodac^ of euHivmtioti due to irrigation even 
in yeaxis of norAml or iiMrre than normal rainfall.

(б) The effect of irrigation and of large w*atw, storage works in  increasing the
hum idity of and in raising the level of the underground wat^r-
Mipply.

{<■) The prevMilMMi or imtigatioii of the korrort iu4 the oo«( of ftmiiMi''
I need hardly atky more, Sir. Irrigatioii is the Rrestest n«ee«ity in 

India. Since the report of the IrrigatKm CommiHion was wriMiea, oflBvIy 
twenty yeats have gone apd a great de^ of work that waa then put <
in the prograoune has been acoompli^^. We have got two or ihM^ 
new flyett'tns of irrigaiion which Bave brot^t thouBands of aores un^er

OOUNOU. OF ATATS. [5 tu  M arou 1924.



cultivation. But tho scope is still unlimited. There are new ways '.o 
bo examined and new areas to be taken into consideration, particularly, 
I want to invite tbe attention of the House to three things.

One is that even on the existing systems the abundant monsoon supply 
is allowed to run'to watite. 1 am assured by engineers, who are in touch 
with irrigation po.4BibilitieH, that tho whole of this supply can be utilised. 
Those of U8 who are now concerned in growing cotton for the Empire 
know that; cotton in one of the main hharif crops, and if the whole of 
the Kupply that is available froui ihv̂  rivern during the monsoon be 
utilised, 1 think that India can meet the needs of the Empire in the matter 
of cotton.

Then there is the great and more important qucBtion of well irrigation. 
The Irrigation Commission in its report pointed out clearly that,̂  though 
there might be some limit so far as irrigation from rivers was concerned, 
yet so far as regards irrigation from the w'̂ ells, they could easily say that 
if the neceasary capital and enterpriHe were forthcoming the irrigation 
from the ŵ ells could be quadrupled. That was an opinion arrived at by 
the Commisfiion after careful consideratton, and, so far as I am aware, 
1 have not been able to obtain any figurea, whether the recoinmendatioos 
of the Commission have been carried out cegarding the extension of irrigd- 
tion from the well«. In the year under review, the report is not able to 
nay if any extension has taken place, but it is said therein that in the 
report of the lrrigati<3n ("ommisaion, w hich waa published some twejity 
veare ago,, it wtis stated that there w'ere approximately - 2  ̂ million wells 
In India irrigating some 12 million acres. The capital investment on 
these wells was probably 100 orores, but since then I have not been able 
to discover if any extension has taken place. Perhaps the Honourable 
Member in charge will be able to enlighten the House what effect has 
been given to the recommendations of the Irrigation Commission regaid- 

ing the extension of well irrigation. As I have already pointed out, since' 
the report was written it has been discovered that lift inigation even from 
the existing wells can double the irrigated area. It is impossible for the 
villagers to raise the capital to organise power pumping without outside 
îBsistance and to secure the necessary skill to supervise lift irrigation from 

wells. Here agam you want expert opinion which will help the Govern­
ment to organise weirirrigation and provide lilt irrigation.

The third question, ŵ hich needs very careful consideration by a com­
mittee of experts, is the question of water-logging in some areas. We 
put all the water that is available on the land and most of this water runs 
down to the subsoil raising the subsoil levels. It must be within the reach 
of engineers to trap this supply and make it available for irrigation. Tliere 
ai?ain the need for expert opinion is urgently felt. Then, Sir, if I may 
hazard a^ opinion, in these dnys when we are all busy with 
constitution making and very often forget the' realities of life 
not onl̂  ̂ do the people forget, but I think even the Government of India, 
carried away by the eloquence that flows on the floor of the two Houses, 
very often forget that the Country needs something mort than mere 
eloquence.' The people want something to be done, and things that need 
doing in these years of progress are not beinp: attended to. During the last 
five years, in the domain of acriculture and irrigation I have not seen very 
much f^peeding up of the programmes. Projects that were before the 
Government have certainly been taken up; and some of them have been 
carried out, but hardly any attemnt has been made, to study tbe question 
afresh and fin& out new ways of mefting the tieeds of the hour. Tlie
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Irrigation Commission in 1900-1901 held that, in order to protect the popu­
lation that we had, it was necessary to have at least ‘4 of an acre per 
head protects bv irrigatioii. I thiniv it in llie very iojvest estimate which 
they made. The population has since increased and the expense of living 
and production have also increased, the lowest possible area therefore that 
would protect the popuiatiou would not be less than one acre per head 
of the populati(^. During the last twenty years we have raised the ini- 
gated area from *12 to ’9 tor an acre per head, it  is progress certainly but 
when you look at the immensity of the country, it cannot be said that the 
progress during the last twenty years has been lidequate to the needs 
of the country. There is another factor which 1 want to bring 
to the notice ^  the House. Sir Ganga Ham who has been very 
carefully conaidaring these questions estimates the production of 
cereals in India at 81 million tons and the amount required for 
the country at 79 million tons. The margin left, accorduig to 
hua, is only 2 million tons for a population of 819 millions, which means 
not even the supply of one month, if the crops fail, and the truth has 
forced itself upon the attention of the public whenever the rains have 
failed and famines have followed.,  This is a narrow margin, la the Qovem* 
luent justified in not increasing production and finding out all the available 
ways and means of doing so, go that the whole popuiatiou of India may fa||b̂ 
iihle to have sufficient food? The extension of the area under irrigatim 
tu at least one aere per head of the population is absolutely necessary. 
Another fact which has been puzzling me is the question of exporte of 
food gniins feom India. 1 have always been a free trader. I believe that 
free trade is the beat ^possible way of linking up different countries and 
brioging aboui a better underatan^ng between the people. There ia one 
thing that has come to my notice now which ^uszles me. Before the 
War India was able to export 4 laillion tons of cereals. After the War 
our exports have not risen over one million tons, and yet the whcde of 
the f o ^  supply is now absorbed in the country. Is it that before the 
War India waa exporting fcx>datuffs and starving itself? If it did not 
starve itaelf, how was it posniWe for it to manage an export of 4 million 
tons, while now it cannot export more than one million tons? One does 
not see any signs of any large stoeks being held ih the country? The 
whole question of irrigation and agriculture is connected w’ith the question 
of food production. A h to the question of food production, people who 
know the vfllages know* how urgent and essential the question is. I think 
u very great object lesson was provided by the Baby Show here, for people, 
who oould not go to the villages, had an opportunity of seeing the condition 
in which the pec^Ie outside live. Are you satisfi^ with the condition in 
which they are now living? Do you not want to better their condition, 
and, if you do, is there any other way than increasing food productibn, which 
means water for crops? Proper irrigation at the proper moment î  needed 
for the proper growing of the crops. Those of us who are interested in 
gardening and growing flowers know the part that proper watering aî d 
manure play in raising flowers. Crops need the same interest and the same 
care if they ore to be fully grown; that is why our yields are low and un­
certain. Irrigation is not available at the proper time. Even proper seed is 
not available. Without irrigation, proper seed and manures our soil can 
never produce all that it should produce. Then, Sir, out of the whole area 
under qyltivation so far only 57 million acres are irria^ed and 225 milHon 
acrea are unirrigated That again indicates the immense f^eld tliere is. before 
tho Government and the people, to extend irrigation to the remaining area.
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I think, if we took up the queBtiou of bringing watite lauds under cultivation 
and bringing irrigation where irrigation is not available, we would auto­
matically solve the question of emigration to other countries. We have at 
present 130 million ’acres of culturable waste, 59 million acres of unclassed 
forest land. If these areiis were brought under irrigation, they would add 
immensely to the wealth of the cou^tr5̂  Any one who travelled from 
Kawwhi to Lahore 20 years ago will remember the treeless desert which 
has now been converted by irrigation and is yielding? rich crops. The whole 
area is now under estivation, and the lands yield millions of maunds of 
wheat, cotton and other crops, adding immensely to the wealth of the 
country. The same can be done in otlier parts of India. Irrigation can be 
extended from rivers, wells, from tanks and in hundreds of other ways. 
If you look at what is going on in America, you will be surprised that water 
in some places is pumped up from something like 200 feet. Here in 
India we fight shy of 50 feet. In fact the Agricultural Departments of 
various provinces have been talking about tube wells for the last 20 or 
80 years, but if you went into the question you would find that the tube 
irrigation does not cover even 20,000 acres m all the provinces taken 
together. No attempt has been made to organise tube well irrigation. It 
is not that the tube well fails or th<‘ sub-soil fails but there is no organisa­
tion to manage the tube wells and tlie pumps. The Committee could 
propose the necessary organisation for arranging power pumping under 
proper supervision. It is not that we have not an immense ŵ ater supply. 
The Irrigation Commission in their report point out that out of the surpluK 
flow of 50 million cubic feet of water only 61 million cubic feet of watei* 
are used and about 80 per cent, of the supply is allowed to run to waste. 
Of oourse all this supply cannot be utiUted. It depends iipon levels and 
soils and things of that Idnd, but a good deal can be used, and it ought to 
be used as soon as jK)eeible. Therefore I recommend that the (Government 
may be pleased to appoint a Commission to make recommendations regard­
ing the utilisation of the abundant monsoon supply and to provide for supple­
menting it by irrigation, from wells and ta||^s. I propose that the Committee* 
may carry out a careful survey of all our irris[ation resources from rrvers, 
lakes and wells and irame a programme for the next ten years for further 
extension of irrigation, and also carry out sub-soil survey and suggest the 
best system for orgiinising well irrigation from wells and tube wells by 
mechanical mems. using electric power and other prime movers. While I 
aim on the subject of electeic power I may mention that Mr. Meares, who 
ex^ in ed  the whole question regarding the electric power available in India, 
pointed out that there are 7*5 million horse-power available. The Honourable 
Member in charge will be able to tell us what action Government have taken 
in harnessing this electric power. It has been very often sugĜ est*ed that 
most of this kind of work should be done by the people, that in other 
countries these questions are taken up by private companies and 
that Government are not responsible for carrying out these things. 
There may be some truth in that. It may be possible in countries which 
we adequately advanced in orQ^anisation, education and intelligence, but 
in India we stHl i»ed  the assif^tance of Qt^vemment in the cnse of irriqra- 
tion and industries connected with asmculture. Our agricultural populst’on, 
except in some provinces, as my friends wHl admit, is hesvilv in <̂ eht. 
Even the hig lan^ l̂ords are not free from it. The necessarv capital and bra»n 
power is not available, but, at the same time, the resources of the country' 
a^  immense and if Oovemment took the lead and started pioneer wort 
there is no douht that m a little tî r̂ e a ’̂̂ est a^ v̂^nce would be made^ 
partioiilarly in the matter of organising well irrigation.
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There is one more point and I have done. It is often said that some ' 

o f  these subjects have been made over to the provinces and that the 
‘Ooveniment of India have abdicated all thoir re^on^ibilitv, so far as 
ihe eccnonnc development of the country is conoemed. It" may be so, 
bat so far as 1 can see the Government retain the power of taking action. 
Professor Hushbrook Williams in his ** India in 1922*28 *’ clearly points 
out that the Government have not entirely shifted responsibility. He 
«ays that “  the constitution pennits the Central Goiromment to retain 
eontrol over industrial subjects when they consider such a course to be 
necessary.”  So, when the Government say that it is a provincial subject, 
they merely mean that the Government of India do not think it of sufB- 
cient importance to take an interest in the subject. For many years, to 
my mind, the Government of India must be the vitalising]: cenl^  and they 
must take the initiative in oirganilBing and developing agriculture and thus 
aocelerating the pace of progress.

T hb H o k o u r a b u  Golonxl N a w a b  8 ib  UMAB HAYAT K H A N  (West 
Punjab: Muhammadan): It is my impo^rtant duty to support this Keac  ̂
lution because I  am a zamindar and a representative of liiat daas. Most 
o f  the people of India live on agriculture and there is an Arabic saying 
which means that it is the water on which everything lives, men as well 
as crops. I will take the point whether this subject is a provincial one 
'Or not. If we see the Eastern and Western canals of the Jumna» the 
river which passes near ua, we find that one of them is in the Punjab 
tmd the o t ^  in the U. P-, but the place where they come from is 
one. In the same way though Government has made various pro­
vinces nature has got no limits. There may be rivers which s t i^  in 
one province and £ow in another. So it is no good for each province 
to make a separate inquiry. If Uie Government of India took up the 
whole survey they will be able to find out what can be done. For in^ance 
nil our rivers in the P ^ ja b  they pass through it eventually go
to tb& Bombay Presidency. So this si^ ject is really not a provincial 
subject in that way. Then, Sir, if each province had to have its own 
committee, the expenses would be doubled or trebled. l i ,  on the other 
hand, there was one joint Committee for the whole of India, whsch investi­
gated the matter, I  think the expenditure would be less, and iUso there 
will be unifomuty thioughout the country. When they have investigated 
the means for one province they have practically investigated for th^ 
whole of India. Then, Sir, of course the House knows that we have 
been talking about Swaraj. The few people who are out of employment 
who have passed their B.A. s and M .A.'s have made all this stir b^ause 
they do not get sufBeient food— they want all the money, that is, the 
salaries of officials transferred to them. But if you ask a hungry 
zamindar, Do you want food or do you want Swaraj ” , I think the 
answer will be “  I want food There will be 99 per cent, who want 
food and not the other thing. So I think the Sardar Sahib very ably has 
asked for what is wanted by the whole population of kidia, and that is 
food. '

Then, again, why is it necessary that there should bo a survey of 
irrigable tracts? I know of a case myself. There is a tract of country, 
which is already irrigated and, as there is no scope for our engineers, 
they always want to re-irngi^to it, with the result ihat a very great portion 
of t^at oountr}’ is now under water and there is danger more getting
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under water. So tbtit, instOHd of bringing more land tmder cultivation, 
the land which ig now under cultivation would go under water altogether. 
We want water for th6 land but not m excessive an amount that we cannot 
absorlkit. '

There has been nieution made about tube welis. But experience has 
shown that tube w o U h never bring in profit. If one ,has got any particular 
crop which is very dear, perhaps one can get profit, but otherwise the 
expenses are more than the income.

At tho end, Sir, 1 think that, if the Government decide against the 
Bcsolution, saymg that it is a provincial subject, I hope they will be kind 
enough to do one thing, that is, to send all the proceedings of to-day to 
various Gov«nmientH with a recoi|imendation that they i^ould consider 
this matter sympattK^tically and do something towards it.

T he  H onoubable  K hak  B auaduh  N a w a b  S ib  MOHAMED MUZAM- 
MIL-ULLAH KHAN (United Provinces: Nominated Non-official): Sir,
1 am standing betwii^en two difficulties. One is that, if I speak in JBngUab, 
my speech will not be appreciated as ocrtiched in very good language. The 
other difficulty is that, if 1 speak in Urdu, although I can speak most 
impressively, Vnany Honourable Metnbers, especially my friends from 
Madras, will not understand  ̂ syllable of it. {The Honourable Sir 
Maneckjt Dadabhoy: ‘ ‘ You speat English verj  ̂ well.") Moreover, in 
that case the reporters would b<̂ ’Cott me. Therefore, Sir, I am obliged 
to sp^ak in a language which 1 have never been taught.—

Being a native of the United Provinces, and a brother zamindar of thf̂  
Honourable proposer, 1 cordially support and welcome ttiis Besolution. 
There is really plenty of water but it is not used prop^ly and we have 
not the means to use it 90. We, the eamindars, have got no power and 
no money to get skilful engineers and proper maehinery, ^hile the Gov­
ernment can help us easily in this matter. 1 myself have personal ex­
perience in this respect: In the times of our late Director of Agriculture,
Mr. Hailey, probably the brother of the Honourable Sir Malcolm Hailey, 
I was encouraged to start a pumping station, which 1 did and which was 
very prosperous and working very well. But unfortunately the encourage­
ment and support from the Agricultural Department was not so prcmipt 
and encouraging afterwards, probably on the assumption that I ahould 
thereafter be able to look after the "project without any assistance. Of 
course, I could look after the project, but I could not engage an engineer 
on Rs. 1,000 or Rs. 2,000 a month with sundry allowances, and I could 
not afford the machinery. I could only provide him with local aid but 
1 could not provide him with the latest scientific apparatus and so on. 
Therefore. 1 think it is most essential that the Government should give 
all the encouragement they can in the matter of the irrigation of most 
non-irrigated land.

Regarding tho water, just as my Honourable friend has said, there 
were great hopes entertained and much talk about the tube wells. A 
scheme was started but it failed, and it failed among others in my own 
province. Unfortunately, the great War intervened, and we were told 
that the Department could hot get the machinery soqn and money was 
also scarce, so the project was nearly dropp^ for the time being and 
it has since died a natural death. If only this project of the tube well 
could be a^ittle more encouraged, I  think this will be a great benefit to 
the agricultural class. Then, Sir, t there are many small rivers clJled
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ndddii. They are not big enough to call lor any big project like the 
constructicm of canals by the Goveniment, but still, if the pumps are 
fixed there and soine pumping station.s iire built* the yillageB roun"3 about 
will get their irrigation f r ^  there.

A third thing is that there is a lot of what is called percolation water 
along the canals. For instance at the pumping atation near my land, to 
whi(^ 1 was just referring, there is a lot of such water. It we samindars 
Are eooouragBd and helped by the Govemmeni to start oar own pmnping 
(ftations, hundreds and tbouaands of acre^ of land can be irrigate. But 
there m only one thing, that is, that wc must get this water free as 1 am 
fortunately getting it. But aamakimea ibe Ifrigtilion D^nrtmant is jealous 
of our getting the water fre^ beeauae their own irrigation may be interfered 
with and they will get less taxes and less money. If this theor>̂  is dis- 

-eoatiotted ft would'be inuoh better, because I think it is not onW the taxes 
on land that make Ooremment fat, there are other sources also. If we 
get eoough food, and a sufficient outturn of our crops, they can get taxes 
from a hundred otinar ooweces, nalways and roada, oic., etc.

Witii these arguments. Sir, if any argument is necessary to support so 
urgent a proposition, I cordiallv support this Besolution, and at the same 
time beg to be excused for my wfictent knowledge of the Eng^sh language.

The Honoukablb Raja Sir RAMPAL SINGH (United Provinces 
Central: Non-Muhammadan): Sir, I rise to iiuppcrt the motion^ It is 
an admitted faet that the economic prosperity of the country depends in 
a laiige meaaipre on the agricultural dei&eloptuent of Uie country. 1  do x̂ ot 
mean to say that other industries have not also a bearing on, tne economic 
progresflu But it is the agrioultural industry' and the agriculturul industry 
imfy on wUsh d^>ends the real relief and aiuel^ioration of the masses wbo 
are steeped in poverty and destitution. The Oovemment have done a k>t 
in p io v i^ g  canal irrigation to the country. Vast tracts of land wliich 
could not to  brought under tb^ plough are now yielding crops which it  is 
4lifficuU for me to estimate. A very large area, which was subject ^  the 
vicHsaitudes of the monsoon, is now yijeldinfi ^ood crops and better outturn. 
The landlords too have not failed to add theu* quoisk in providing facilities 
by sinking wells and coiju^tructing bunds  ̂ and I must ^ay that but for the 
periodieal settleaients and the stringent settlement rules which are more 

-observed more in their breach than in their application, there would have 
been a much larger number of wells now in tl^ country. But, Sir, with 
all th0 facilities which the Government have provided, with all the wells 
and tanks and bunds that exist in the country and that afford Becurity to 
agriculture, there is still very large and extensive scope for further improve­
ment. For agri<nillural industry the chief and essential requisites are 
irrigation and manure. The latter can to a certain extent be dispensed 
v̂ith by adopting what we cull rotation of crops. But without irrigution 

the future prospects do not seem to be bright. Now, Sir, it is a belief 
in the coiintry thst well water is much more beneficial for the crops than 
canal water, and I am sure that all the requiretpents of agrioultiire cannot 
be fully met by eunfll irrigation. So, it is very desirable that Ooyemment 
ktho«ild now divert their attention towards the expansion of well irrigstion. 
I t  is neeef9sary that we should now tr>' to utilise the sub«soil water and 
develop the ooimtrv. Well irrigation is no doubt labouring under some 
drawbacks and difficifhies. It is daily becoming very wpenaiva and, 
rydring td acaraity of labour and wantage, the future progress is not very
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bright. I therefore think it very desirable that Government nhotild take 
the imtiatii^ in the matter and organise a scheme for the expanHion of 
well irrigation on the Power Lift system in the whole oauntry. By this 
means I am 9ure th ît povemment will be doing a real good to the xnatmeR 
whoHe lot at present U nothing but deplorable. I therefore, 8ir, very 
Ktrongly support the liosolution. . "

T he  HoNouoiiAfiLB M r . A. H . liEY (Secretary: Department of Industries 
4ind Labour): Sir, I propose to confine any remarks 1 have to make on 
the subject of this liesolution to that portion of it which deals with irriga­
tion from rivers. Questions of û eil irrigation seem to me to be questions 
primarily for agricultural experts, and 1 leave them to others more com­
petent to speak on the siib)ect than I am. Also, incidentally, they are 
obviously Bubjects, 1 think, for Provincial Oovemments in the first 
instance, and 1 am not very sure myaelf whether the discussi<m of a subject 
like this in the Central Legislature is altogether very useful. It may of 
course be said that irrigation is equally a Pix>vinx»al subject. But 
iS tiiis to remember, that Irrigation is a Provincial reserved subject, over 
which the Central Government consequently retain pow m  of superm- 
tendence, divection and control, and, therefore, as my Honourable frimd 
behind me rightly said, the Qovemment of India cannfli divest themselves 
<jf responsibiUty in the matter altogether. I understand that my Honour­
able friend the Mover of the Resolution HUfgests the appointment of 
another Irrigation Commission like the famous Irrigation Commission of 
1901-03, the object of which, if 1 understand him rightly, woakl be the 
l̂iscTOvery of fresh fields for our irrigation engineers to conquer and the 

4tdditiotf of new areas to our already rapidly mcreasing irrigable land. I 
should like in the first place to suggest for the congideraticm of this 
•Council that the circumstances at the present day are obviously entirely 
different from what they were when the Government thought fit at the 
t^gkining of this century to appoint the Irrigatioii Commission. At that 
lime I ^ink I am fairly qorrect in saying, gmerally apeaking, th a to ^ h  
the excepticm of the Punjab Canal colonies, irrigation wae more o m e 9s 
^stagnating. It was thought—wrongly no doubt, but it was thought-^ 
ihat most of the productive w o rk » -^ ^  when we are taflcing ol irrigation, 
we must always remember the distinction between productive works and 
protective works— ît was thought that most of them had been constructed, 
while at the same time no general policy had been enunciated with regard 
to the undertaking of works designed more particularly for protection 
against famine, that is protective Ti’orks:

•* The irrigation works.*’ ^

T am now quoting from the Resolution appointing the Commission:
** hitherto constructed by the State in India have pn the whole dirrotly

remunerative; hnt it is recognised that the programme of works of this kind may to 
approaching completion. * * • As regards new works therefore the main ^ ostion  
is not whether they will be likely to prove directly remunerative, but whether the set 
financtal Mrdan which t^ey msY impose on the State in the form of charges for interast 
and maintenance wiH l>e too high a price to pay for the protection against famine 
which they may be relied on to afford.*' *

Thfit is a quotation fn)iii the llesolution appointing; the Cominission. It 
is not surprising therefore that the main euer̂ îds of the Commic-

12 Noov. gjQjj were devoted to the investigation of new protec­
tive works. Now, it is quite impossible, I agree, to over-estimate the bentjjiit 
which that Commission did to India. The result hiis, been a ^roat stimulus to 
irrigation in the last twenty years not only in protective woAs, hut in pro­
ductive works* also. It has been certaimly found that the idea which seeitied
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to faa^ prevailed at one time tm to the poBiabilitfeH of productive worlw 
oomtng to an end was wrong. What ore the figures in the first place as 
lar as protective works are concerned? In 1908 \vlhen the Irrigation Com­
mission reported, there were only 9 protective works in operfttion or under 
construction in India. There are now nearly 60 and the capital sunk in 
them has risen from £2 iniiiions to £12 millionb-^that is, protective works 
alcttie. In the case of productive works also there huK been an equally large 
expansion. From 1008 to 1920 the total annually irrigated area from 
otiMials rose from 19 million to 38 million acres, and with works which have 
^een completed since that date or are now under construction there is 
anticipated a further additicm lo our annually urigated area of over 10 
!nillion acres; and when you reoolleot that for every acre annually irrigated 
2} acres, roughly speaking, m  benefited fay canal irrigation you will find 
t̂ hat something like 25 per cent, of the total cropped area in British 
India is benefited and protected by Government irrigation works. {The 
Honourable Sardar Jogendra Smffh: Are the figures correct,— 2̂5 per
cent.?*') That is rou^ly o(»vect. I  have quoted these figures to show 
iliat I do noi tUnk that it is at ail right to suggest, as the Honourable 
Mover of the Besolution has suggested* that nothing has been done or 
that not enough has been done during the last twenty years. A vast 
deal has been do0e: 1 think I am correct in saying that more has been 
done during the last twenty years- in India than in any other period in 
this or in any other countrv  ̂ of the world.

Thb H onou& aju lb Mr. G. A. NATESAN: Was it due to fanouHes?
Thb Hokodrable Mr. A. H. L E Y : One of the ideas of irri^tion is to 

protect against famines.
Let me just briefly for one moment survey as quiokh tts I o n  the 

puBMmit position in tl^ various provinces. 1 will t^ y  deal with those 
pfH inoes where the subject is really of prime importance, owing to 
elimatie or boU reasons. In Madras the Local OoTemment have the great 
Cauvery Besorvdur Project pi^ared and ready for submissioii, which, when 
sanotiofied, will occupy the irrigation staff of that province for many ^ars 
to come. In Bombay, of course, there is the Bukkur Barrage ticheme 
{m i  I  am suiprised nobody seems to have mentioned it—the greatest 
irrigation work in the world), at present under construction. They have 
also other large projects under contemplation, such as, the Ookak Canal 
Extenskm Scheme. In the Central Provinces there is a large programme 
before them of irrigation development in the rice tracts of that province, 
mcluding several works of major importance, which are calculated to 
employ their staff for the next fifteen years <»r so. In the United Pro­
vinces there is the S&rda Canal Scheme, a very large scheme, likely to 
occupy the staff of that province for many years to come. The same 
may be said, of course, of the great Sutlej Valley Project in the Puoi«b» 
followed as it possibly will be when staff becomes available by other large 
schemes Huch as the Haveli project, possibly also the Thai and the 
Bhadra projects . . . .  .

T hb HoNomiABui S ardar JOGENDBA BINO H : H ow  long have these 
ymjects been maturing?

Thb Hohourablb Mr. A. H. L E Y : Some years. My object in making 
this brief survey is to show this, tl|at it i$ an unquestionable fact that the
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Local Goveminentg, in provinces where the question is of supreme import- 
nnoe, have got well thought out schemes which are now under preparation 
or under construction and which will employ them fully during the next 
ten or twenty years. I do not think they will evince any desire for any 
suggestions from an outbids body for further additional irrigation projects. 
I^et me just for one moment also remind the Council of something that 
the Betrenchment Committee said on this subject of Commissions and 
Committees of Inquiry, 1 have no doubt that the Council will recollect 
that perfectly well . . . .

The H okoubablb  S abdab  JOGENDUA SINGH: Who has brought 
discredit on committees?

T ub  Honoubablr Mb. A. H. L E Y : They discussed the Commissions 
and Committees of Inquiry that have been appointed in recent years. 
They discussed the time and the money which have been devoted to these 
Commissions and Committees, and they definitely recommended that this 
rather expensive method of investigating current problems should be 
resorted to only in exceptional cases. I ask the House whether, with the 
survey w’hich I have given of what is now being done and what will be 
done within the next ten or twenty years, such an exceptional case has 
arisen as to warrant a fresh Commission of Inquiry now? I  sny that 
it is clear that anything of the kind is quite superfluous. My Honourable 
friend, the Mover, did make one little statement referring to the advance 
in scientific irrigation, and he says that it is necessary that we should 
review the situation in the light of that advance. That seemed to me 
to be the idea underlying the Resolution. If that be so, I  need hardly 
say anything about that, except to remind him and this Council that 
any advance in canal irrigation, any scientific advance in canal irrigation 
that there has been in recent years, has been the result of the experience 
of the Irrigation Department in India in a field in w'hich India unquestion­
ably leads the world, and that every project which is now designed and 
constructed is designed and constructed in the light of that advance.

I do not think that I have anything more to say on this subject. I  
have tried to show that every Local Government, to whom the question' 
is of importance, have before them now schemes carefully thought out 
by the best experts available, which are likely to occupy them for many 
years to come» and any further resurvey of the position at the present 
moment will, it seems to me, be wholly superfluous.

T he H onoitbable L ala RAM SARAN DAS; (Punjab: Non-Muham­
madan) : I rise to support the Resolution. My Honourable friend,
Mr. Ley, has not dealt ^̂ ith the subject of adopting up-to-date methods 
for cheap lifting of water from deep wells and rivers which do not fall 
under the category of cnnal inigation. In the Punjab, Sir, we are very 
grateful to the Qovemmont for providing us with an increased number 
of canals and for the good many new projects which are likely to develop 
in the course of the next few years. Rut, Sir, the fate of those zamindars 
v,ho have to fall back on the did system of lifting water from wells or 
tanks is going from bad lo  worse. Taking the case of the Punjab, every­
body cares to go and work on Iflnd where he has to put up with the 
minimum trr)uble. The result is that the zamindars and other people 
from well inpgated lands are migrating to the new canal colonies. The 
share in income of the land owTier on those lands which are dependant 
upon lift irrifijation is bet'oming loss and less. Mr. Ley pointed out that 
the Canal Commission finished its lajjours in 1901 and that no more
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[Lala Bam Saran Das.] 
inquiry is Moessary at the present juncture. As far as canals are con- 
oemed every province has its own projects and has its own experts to 
oonsider and report upon them, but this question of lifting water cheaply 
from wells, lakes or rivers is an all-India question and is yet unexplored. 
I think that, if every Provincial Government has to take action, it will 
lead to waste of money and so I think it is quite opportune tiiat this 
inquiry should be undertaken by the Central Government and that it should 
inform Provincial Govemmente of the successful new methods of cheap 
pumping which have been found to be of great utility and should dj 
adopted in each province. In certain districts people sink a large number 
of wells and the cost of lifting water from these wells is comparatively 
heavy. In the case of lands on a high level, which are situated near the 
canals, the lift employed is comparatively expensive, and in case a com­
mittee of experts is appointed, whether of expert engineers or expert 
machinists, it could devise some suitable method of putting in a central 
power plant from which various zamindars could take their power at a 
small cost. This will be very useful. I have experience of tube wells 
and in my own estates I have sunk tube wells of 10 inches diameter. In 
case the work is done by means of an independent plant the cost of lifting 
water is about three times the canal rates. So in case some schemes are 
devised to put up a central plant at a suitable place to sell power for 
water lifting such a central plant, 1 think, will be a great boon to the 
zamindars. The cost of lifting of water by power thus will perhaps be 
equal to the cess of the canal flow water and in that way all the high 
lands near the canals will be cheaply irrigated. \^erever we have 
canal falls electric stations can be established as their running cost will 
be trifling and the charge will simply be a matter of return of interest upon 
the machiner}, which a zamindar will have to pay and he will be able 
to get the power at a nominal rate. Such projects have not yet been 
considered, and no committee has taken any pains to r^ort on that. I 
think, Sir, that this is a matter of great interest for those imfortunate 
zamindars who do not happen to own^lands in canal irrigated areas and 
whose percentage of population is also considerable. I think the question 
of a committee to report upon up-to-date methods of lifting water cheaply 
should be well scrutinised and adopted. My friend Raja Rampal Singh 
said that well water is better than canal water. With due deference in 
the Raja Sahib I must say that in the Punjab things are different- Canal 
water, o^iing to silt except in cases whore it deposits a good deal of sand, 
is always considered mucn better than well water. However, Sir, th it 
is a matter of opinion. The Raja Sahib’s experiences may have been 
different. With this view I strongly recommend that the committee to 
inquire int-o the possibilities of lifting water cheaply from wells and tanks 
should be appointed.

T he H onourable Mk. I .̂ P. Ki\RAJsDIKAR (Bombay: Non-Muham­
madan) : I rise to bear testimony to what the Bombay Government has 
been doing in the matter of improving agriculture in that province. In 
years gone by Taqavi advances were made to amculturists for the purpose 
of sinMng wells, and there was a time when tliere was no supervision as 
regards the use of the money that was borrowed for the purpose of sinking 
wells. Part of ^ne money was discovered to be diverted 'to liquidating 
the debts due by the amculturisits and for defraying other expenses, and 
later on it was found tiiat these wells were left unfinished or unutilised 
and for the matter of that some  ̂of those who took the advances found
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them not quite useful. While smaller agricultural patches were thus 
replenished by water derived from wells, larger efforts were also made, 
Whether the works fall under one denomination or other they benefited 
agriculture and they were intended to benefit agriculture. Artesian wells 
could not be worked to advantage in tracts of trap rock where there was 
no alluvial strata geologically to be discovered. They were a failure in 
some parts when they were attempted. Undoubtedly artesian wells are 
found to be working well in provinces where you have got alluvial strat'i. 
I am speaking of what work has been done by the Bombay Government, 
perh^s in consultation with the Supreme Government, and I am not 
unmindful of the extreme necessity of improving the chances of agriculture 
by wells and by canal irrigation. I wish to direct the attention of the 
Local Govemmenta throiigh this House, if possible, to the silt that ia 
earned away by torrential rainfalls into rivers on to the sea, broadening the 
basis of the river and the silting of the creeks as you find along tracts 
of land that lie on both sides of the mountain ranges by the sSiyadri, 
that mountain which belong to the Bombay Presidency more particularly. 
I claim that very insufficient attention has been paid to tUs question 
of the washing away of the silt. I know that there has been a Land 
Revenue Code, but I wish that it was a Land Administration Code. Whan 
A e Milla officers go out for instance to find out which of the officers have 
done the best work in connection with realization of revenue. I wish more 
attention could be paid by these responsible officers to find out ezaotly 
who was the agriculturist who does not allow the silt of his land to gn 
away to the disadvantage of his own land and of the whole country, and 
which was the land which was best looked after and cared for. I have 
known ^mculturists taking pride in the statement that they go 
to the land once for the purpose of sowing the seed and again when reaping 
the harvest at the end. It is there that agriculture has been failing. 
Natural manure, which is supplied to the land by the action of the sun, 
is thus lost altogether and there is nothing to take its place. It is, 
therefore, necessary that a resurvey in the direction suggested in the 
Besolutioft should be made. The attention of Local Governments must 
be called to this very important subject, this all-absorbing subject, 
especially as we find we take pride in stating that 80 per cent, of the 
population of India is a^cultural. If that is b o , are not the Government 
of India agricultural? Can they ever neglect the very source of agricul­
ture, which benefits agriculture to this extent? I should think the 
Honourable Mover of this Resolution has given us enough to think of 
when he points out how small a margin is left to the agriculturist to 
subsist upon being only one month’s extra supply for the whole country 
at the end of the year. I doubt very much whether sufficient att*ention 
has ever been paid by the Government of India to this vast and important 
subject. And I do think, as the Honourable Mr. Ley has pointed oû ;, 
that as the Government of India have limited control over this important 
subject, this Resolution should be adopted in the manner in which it 
possible. Perhaps it may be that the subjects that are divided between 
the Local Governments and the Government of India may come to be 
re-adjusted and no doubt, though Irrigation may be left to a certain extent 
to the Local Governments, the Government of India can never feel them­
selves justified in divesting themselves of their supervision over this vast 
and important subject. There is just this point. We have got protective 
works and proHuctive works, and I know for certain that the Bombay 
Presidency rtands foremost in the matter of such works snd I have no
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[Mr. B. P. Karandikar.]
doubt that the highest au^iority in the land may find some occasion to 
visit these vast works there. In some irrigation, works, some canals, 
«ome water is not utilised at its proper value and so it is wasted. Some 
fields lie in the water much more than is necessary. All these are neces­
sary consequences of our experience of irrigational activities. I do feel, 
Sir, that I would not have risen, but for the purpose of bearing teetimony 
to the work that is being carried on by the Bombay Government. But 
at the same time I want to bring home to all Members concerned th^t 
if is their duty to look after the Und and not allow the silt to be washed 
into the sea in consequence of the torrential rainfalls.

Thb H o n o u ra b lk  S ir  NABASIMHA SAHMA (Education, Health and 
Lands Member): Sir, as the Member of Government in charge of Agri­
culture and Lands and as one who was in charge of Lrigation for about 
three years, I am naturally interested, and very deeply, in this Resolution. 
The Government are very gratified that the Council of State has taken 
Buoh a very deep interest in one of the essential problems of the county 
find they hope that this continued interest will awaken a consciousneBS in 
the minds of the people throughout the country that this is a subject of 
paramoimt importance and that they should co-operate heartily with the 
Government in making agricultural progress a reality, which they cannot 
unless there is enthusiasm, continuous, unflagging, enthusiasm, on the 
part of the people, and not merely on the part of the Government. When 
T was in charge of Irrigation^ I visited almost every province and almost 
all the important works, and I paid a visit to some of those magnificent 
dams and irrigation works in the Bombay Presidency, and one is gratified 
to notice the immense strides in progress that have been made, notwith­
standing the fact that, at first sight, it may seem that the immediate 
retium on the expenditure involved in some of these large works may not 
be appreciably large and may be to a certain extent a burden upon the 
tax-payer. The Government, Sir, are not unmindful of the fact that the 
margin between production and consumption is very very narrow indeed. 
They have always been mindful of that fact. They also Icnow that, especially 
in the matter of exports of rice, what India issues by way of export is 
}ai*gely from Burma, whore the production is very much larger than what 
ran be consumed hy the people of the province. It is not, therefore, the 
extra production of India proper that accounts for the exports of rice 
from India, but it is the exports from Burma that figure largely in the 
accounts. With reĉ ard to wheat, it is somewhat different and it is here 
the fortunate province of the Punjab that accounts largely for the exports 
of that cereal from this country. I have already on a previous occasion 
indicated that there is but one acre or about one acre of land per head of 
the population—of ciiltivnted Innd. And therefore nil the efforts of the 
people and the OoTemment should be directed towards increasing that 
nroa, towards securing that area against, the vagaries of the seasons. 
Th»> Government hnve not her̂ n in the past, and are not nt present, looking 
merely to the immediate returns from the expenditure on irrigation works. 
They realise the vast amount of indirect good that is done to the country 
by the increased production which is the re^nltnnt of increased irrigational 
activity. With the aid of 27 million acres irrigated by Government canals 
and irrigation works they hf̂ ve been able to produce crops worth Bs. .17,000 
lakhs. The capital expenditure on such works have been, Bs. 8,000 lakhs 
and odd, so that, in one year, thfe countr>  ̂ has been ablfs to reap twice as 
much as the total capital that has been put into the irrigation worku of
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the country. Therefore, it is not owing to any grudging policy on the part 
of Government that irrigation has not made greater progress, but on 
account of difficulties that must naturally confront any Gk)vemment, 
especially when the ’ Government have not behind them the awakened 
consciousness of the people and the desire on the part of the people to put 
their money into these works in order to make progress real and lasting. 
The Honourable Mr. Ley has already told you that the Government have 
on hand vast irrigation schemes which will keep their officers employed 
so far as canal irrigation goes. There has been a large increase since 
the report of the Irrigation Commission of 1901-8 and in British India 
alone, as soon as the works under construction are completed, we may 
hope for an increase of about 10 million acres and in the adjoining Indian 
States, about 8 million acres, so that we may look forward to an increase 
of about 18 million acres in the irrigated area as against 27 from Govem> 
ment canals now; and that is a very large factor. As has been pointed 
G ilt, this will tax the energies of all the engineers now employed by 
Government for a good many years to come. There is hardly any pro­
vince of importance that has been left out of this programme. The 
Central Provinces, Bombay including 8ind, the United Provinces, Punjab, 
Burma, Madras, all these share in this increased cultivation, and we 
have projects to irrigate about 7*4 million acres which projects would have 
to be taken up after full and further investigation in continuance of the 
works under construction. So that, when all these are completed, we 
may hope to increase the canal irrigation by 20 million acres, and that is 
not an insignificant programme. Very large sums of money have to be 
spent and the Government of India, as I have indicated already, have 
been always ready and will always be ready to finance any scheme which 
may be. brought forward by the* Provincial Governments, which are now 
directly responsible for the expenditure on such irrigation works. In this 
connection I may point out that there is a significant difference between 
the position of th e  Government of India in 1901-3 and the position of the 
Government of India now. At that time, the Government of India shared 
in the revenue from land. There were hard and fast rules as to what 
vvas productive expenditure and what was protective expenditure, as to 
whether protective expenditure was to be met from the famine grant or 
otherwise, and there were a number of restrictions as to what had to be 
done, and then there was the further fact that the Government of India 
could finance these projects only in some order, namely, in the order of 
productivity, so that, although Madras and Bombay may have had verv 
good RchemeB, still precedence hnd to be given to a scheme which would 
bring in larger returns, and consequently a comprehensive survey of the 
whole of India was necessary to put these projects on a proper footing, 
po that the Government of India might know when and how to sanction 
judiciously the expenditure of money available on these various projects. 
Now, the whole aspect is changed. The Government 6t India have abso­
lutely nothing to do with the income from these productive works and 
do not incur a n y  responsibility whatsoever for t h e  expenditure thereof. 
There a re  rules w h ic h  stipulate t h e  conditions under wWch the provinces 
r*an borrow and the Government of India h a v e  t o  render assistance to th e  
provinces in t h e  m a t t e r  of borrowing, and there the matter ends, apart 
f r o m  t h e  technicnl sanction w h ic h  they have also to give. Consequently, 
w h a t  they did in 1901-3 by w a y  of instituting a comprehensive survey, 
they cannot do at th e  present moment except perhaps if the provinces 
themselves come fo r w a r d  nnd a sk  foh such a comprehensive survey. I 
would ask Honourable Members to consider for a moment as to whether
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[Sir Narasimha Sarma.] ,
there is need for such a survey. It may be that in 1901-08 public opinion 
was not 80 vocal, and that Government had to bestir themselves and 
order an inquiry to know where they were. But now, if you turn over 
^he pages of any of the Provincial Legislative Council proceedings, you 
vvill find Eesolutions being brought forward continuously by non-official 
Members urging that distriot A or district B has been steadily neglected 
in the matter of irrigation, that this project might be investigated, that 
project might be gone into, or a third project might be constructed, bo 
that you have the people themselves stirring up the Qovemment now. 
You have their representatives in the various Legislative Councils inducing 
their Governments to put forward their maximum efforts for the purpose 
of making irrigational activity a reality. There is no suggestion whatsoever 
from anywhere that the provinces themselves have been lax in their 
efforts in this direction. If there is, the Government of India would 
certainly try to induce those Local Governments who have been remiss 
ill this matter to stir themselves up a bit into neater irrigational activity. 
Before the Beforms came into being the Agricultural Board advised Uie 
Government of India to make recommendations to Local Governments 
with regard specinlly to well irrigation and pump irrigation. These were 
the recommendations:

Loc^l Government m any province where famine conditions ean be m iti^ted 
by weUs shottld have an efficient well-borincr depnrtment under the ehajrcre of an 
Afcricnltnral Eni^ineer. In connection with fluch well-borrng denariment it in recom­
mended that the cost of unsuccessful trial borinn  ̂ should not fall on the individual 
landowners in whose land they are made. A systematic survey of the supplies of under* 
ground water, which could be tapped by wells* or small bores, should be undertaken as 
soon as possible in areas where famine conditions can he mitigated by wells.**

In respect of this recommendation of the Irrii?ation Commission, this 
survey has not been made, but I  know that that is expenditure that is 
desirable and its importance has not been fully appreciated and. the Gov­
ernment of India have drawn the attention of the Local Governments 
to this aspect of the question and asked them to do what thev could in 
these directions for the purpose of improvinj? well irrii^ation. The reports 
of the last Agricultiiral Copimittee show that in the Punjab there has 
been fairly good activity. The number of wells which have been success­
fully bored are S58 durins; the last three years. In the United Provinces, 
they are about 850 during the last two years and in Madras about 498. 
In the Bombav Presidency the Mansfield Depth Finder is being used with 
success. We have no stati.stics as reŝ ards the number of oil engines pur­
chased and action taken by Local Governments to provide loans for such 
purposes. But in districts such as Kaira in Gujarat, pumps are worked 
by oil engines and are being widely used. I may state that the Govern­
ment of M ^ras— Î do not know at what stage it is exactly now— ĥad a
large pumping project, the Prodattur pumping scheme, which would irri­
gate 10.000 acres by pumping water from the river Krishna to high level 
lands which are not ordinarily irrierable with canal flow irrigration. In the 
Central Provinces they had in 1921-22 67 projects in various stages of 
investigation. Therefore, wherever you turn, you will find that there has 
been activity, but that does not mean that either the Government or tho 
people can rest content with what has been done or what is being done.
We r^lise as much as you do the vast importance of the subject. If
more has not been done it is due to the fact that paucity of funds has 
been responsible to a certain ejtent for the curtailment of staff. In 
almost all the provinces there have been agricultural engineers appointed,
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in the tunjab, in the United Provinces, in Bombayi in the Central Pro­
vinces, and in the United Provinces, there are two {^riculturai engineers. 
Therefore, there have been agricultural engineers appointed in almofit 
every province wher^ such sort of activity is necessary. I wish there 
were mtore, but we are moving in that direction and we hope as soon -is 
funds permit to start at Pusa an engineering course in odder to equip 
students for this task of carrying out experiments in irrigation engineering 
and for the purpose of supplying agricultural implements and so on—all 
sorts of engineering subjects— but what has stood so far in our way is that 
wretched commodity, money of which we are All so mudi in nel^. We 
hope with better finances that'we shall soon be able to provide the neces­
sary staff for the purpose of encouraging this branch of activity.

Well, Sir, I do not think 1 neexi take up any more of your time, but 
1 ask you, is there any need for a survey on the lines of the survey of 
1901-03? I hope I have been able to show that, so far as canal irriga­
tion is concerned, there are projects which will tax the energies of the 
engineers for at least ten to fifteen years to come and nothing that we 
can do would improve the position. With regard to wells, there has been 
an increase of acreage under wells of at least 2 million acres since 1908. 
The gross area, that is, the area which is grown with more than one crop 
under wells, is much larger, but we have not got the figures to show what 
it is exactly. The Irrigation Commission themselves considered the prob­
lem as to whether the Government should directly expend money on these 
wells and they have rejected it saying that it is not practicable or desir­
able. That is the reason why they have suggested that the Land Im­
provement Loans Department and other departments of revenue should 
encourage^this branch o f activity . . . «

T hb  H onourable  L ala  KAM SAEAN D A S: What about lifting water 
cheaply from wells?

T h e H o n o u ra b le  Sm NABASIMHA SABMA: I was very much im­
pressed by what the Honourable Lala Earn Saran Das has stated, but 
that is a matter between the Industrial Department and the Agricultural 
Department of each province. The conditions with regard to wells vary 
from district to district, from taluq to taluq and from province to province, 
and it is not possible for any, Commission to state what can be done in 
the various areas whose conditions totally differ from one another. 1 
therefore suggest that this idea of a comprehensive survey may be 
abandoned for the present. We shall certainly circulate to Local Gov­
ernments the desire of this Council for more irrigational activity, for 
sustained irrigational activity, in the various directions mentioned in the 
Besolution, and ask for information on the subject, and, if there is any 
desire evinced by Provincial Governments for more co-ordination, certainly 
the Government of India would not be lax in bringing about that co­
ordination. I have myself been trying as, far as possible to bring into 
existence an all-India Agricultural Society, consisting of officials and non­
officials, to take up these problems and to give the necessary stimulus 
both to the Government and to the people. I hope my non-official friends 
will be able to help me with their suggestions so that in this year wc 
may be able, if possible, to move in that direction. With these words 
1 join my Honourable friend, Mr. Ley, in thinking that the object of the 
Besolution hasJbeen achieved and no purpose would be served by pressing 
to a division. We cannot do anythirife at all. The whole subject is a
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proyilioial subject and a provincial reserved subject partly, and therefore I 
think that we cannot do more, thouffh 1 wish we could.
. Thb H onourable S ardar JOGENDliA SINGH: Sir, I have been much 
gratified by what the Honourable Sir Narasimha Sanna has said. It 
promises an awakening consciousness in the Government of India as to 
tile agricultural needs of the country. As the Honourable Mr. Karandikar 
very pertinently pointed out, the sooner the Government of India realise 
that they are a Government of agriculturists, working for the agriculturists, 
depending on the agriculturists, &e better fqr the country. I am glad that 
the Honourable Sir Narasimha Sarma is anxious to tackle the agricultural 
problems.

There are one or two things w-̂ hich the Honourable Sir Narasimha Sarma 
said w'hich need a little clearing up. He complained that the Govern­
ment would go forward much more rapidly if there were co-operation com­
ing from the people in helping them fonvard. I beg to point out very 
strongly that that co-operation has been forthcoming all the time. In 
fact, we have been pressing the Government of India to go forward and 
get out of the ruts into which they have fallen. He said that if co­
operation were forthcoming things would move much more quickly. I 
suppose he has not forgotten that in the Punjab and the United Provinces 
we have raised all the money required for the iyt)jects that we had in 
hand, and if there was any difficulty in the way of raising those loans— 
some difficulty which was whispered about—the Local Governments com­
plained that it came from the Government of India in the way of raising 
loans, but as soon as the I^ocal Governments came into the market, the 
whole money required for the purpose was contributed. Thei^ Sir, the 
Honourable Sir Narasimha Sarma said that the Government of India no 
longer shared in the land revenues and were therefore not prepared to 
take the same keen interest which they did heretofore . . . .

T he  H o;^ourable Sm NARASIMHA SARMA: I did not say keen
interest. I said, would take even a keener interest: only they are not 
interested in the revenue or expenditure.

T h e H o n o u ra b le  S ard ar JOGENDRA SINGH: It means that once 
you cease to share in the profits you cease to take interest in developing 
those projects. But I want to point out to the Honourable Sir Narasimha 
Sarma that all the revenue of the Government of India is gathered,— 
indirectly it may be,—from land. Shut out the produce from lands in 
the country and there will be silence in the streets. You will have no 
customs revenue, you will have no railway revenue, you will have nothing. 
Though it may be that land revenue does not come to the Government 
of India directly, the whole of the revenue of the Government does come 
from agricultural sources. Another point. Sir, on which the Honourable 
Mr. Ley and the Honourable Mr. Sarma, (An Honourable Member: ‘ ‘The 
Honourable Sir Narasimha fearma.*’) TTie Honourable Sir Narasimha 
Sarma laid a great deal of stress, was that the development of irrigation is 
limited not by the scope for it, but because the staflf at present employed 
was fully occupied. I think that is a kind of excuse which this Council 
^11 not be prepared to consider. If there is scope for developing further 
irrigation schemes, surely we can employ more officers and go forward. 
You cannot stop work because there are only a limited .number of men 
and they are fully eniployed. Ybu can surely get moi‘e men to do i t .
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Then, (Sir, coming on to the question of weirhwgatiotr I  do not wfttit to 
labour the point. The Honourable Lala liam Sarau Das very tsltsarly 
fMiiuted out where the assistance the Governnieirt is most urgently 
r<̂ quired. .It is required in organising well irrigation. What luippens now 
is, as Mr. Karandikar pointed out, that most of the money which is made 
availabie foj* sinking wellî  is not properly used- The subsoil resouroeg of 
the country have not been survcj^ed, nottung has been done in that direc­
tion. Surely that is where we require Government assistance— to discover 
w'hat the jiiubsoil supply is. We must have subsoil surveys and a skilled 
staff that will help in developing 5ind organising well irrigation. -

The one point on which the Honourable Sir NaraKimhu Sanna laid the 
greatest emphasis was that funds were not available for carrying out, these 
projects If I may say so, it is not the funds that were wanting; it is 
the courage and the enterprise. If there wtTi* ih(‘ necessary courage and 
enter|)rise, funds will surely be forthcoming. 1 have never known that 
a loan w'as floated and not subscribed. We have floated large loans for 
railways, which according to the Acworth Committee’s report, are not giving 
R return. When you look at the irrigation projects you find that we 
have sunk about Rs. 81 crores capital and our rt‘turn generally is not l e s s  
than 7 per cent., while in some of tht‘ |)rovinces some of the irrigation 
systems are earning from 40 to 50 per cent. With this j)rofitable invest­
ment being available 1 do not for a moment doubt that if sutiieient 
courage and enterprise wen* available the mrmey required would be forth­
coming . . . .

The H on o ltk au le  Sik NAKASIMHA SARMA : I referred to private 
funds. * Public funds are available at the proper, rate of interest.

T h e  H o ij o u r a d l e  S a k d a h  JO(tENDKA SINGH: So far as I am aware 
no attempt has be«*n made to provide funds for agricultural purposes. I 
do not quite follow what the Honournblie Sir Narasimha Sarma means b> 
private funds. It has been said that things have materially changed since 
the Irrigation Commission went into the question and so tHat nothing need 
be done. In tliis particular year in England the jigricultural question is 
receiving the most i:rgent jitte-ntion. I do not for a moment believe that 
India has advanced further than England for us to think that there is 
nothing more to be done'. If I'ngland needs a Royal Commission to go 
into the ^^gricultural conditions, why should not India also go into the 
question fully and thoroughly ? I now come to what feil from the hps )f 
the Honourable Mr. Ley. He quoted figures to indicate the progress th<̂ t 
hae been mafle. The one thing we do not take into con.sideration is the 
enormous area and the enormous population with which we deal. At one 
time I made calculations myself, and as I was not satisfied with my oŵ n 
calculations, I went to the Secretary of the Revenue Department to get 
figures properly worked out, and we discovered that four million tons of 
(‘xports of centals only representt*d a handful per head. When' we tj\lk 
of millions of acres of irrigated land, we forget that many millions are left 
unirrigated imd untouched. When we talk of the progress that has been 
mad;, we forget ihat the progress diiring the same period could have 
been doubled, if we had taken the offensive instead of being on the defen­
sive. What wt‘ want to .do is to take the offensive and go forward and not 
to bv satisfied .because 10 ujillion acres are under irrigation. We must 
provide for a 1(X) million acres in the cotuing twenty years
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[Sardar Jogendia Siugh.]
One more point and I have done., The Honourable Mr. Ley not only on 

this occasion but other Government Members also trot out the Inchcape 
IVeport against the r^ppointment of Committees. They have not so far toid 
•us, if there is any problem which has to be examined how it is going to 
he done, and if you require expert opinion how else are you going to do it 
if you do not appoint Committees? If any one has brought d is c i^ t  upon 
i:he Committees appointed by the Government of India, who is responsible 
for that discredit, hwt the Government of India themselves? They appoint 
Committees, they get expert opinion and then take no action; they 
write notes, circulate to the provinces, and spend three or four years in 
delaying decisions. That does not show that the Committees are wrong 
and that this House is wrong in asking for a Committee to inquire into 
problems which can only be dealt with by experts. It is only th© Govern­
ment who are to bUme in the way they treat these reports. I therefore re- 
rcommend this Resolution to tiiis Council. It will help the awakening of 
the conscience of the Government of India to the need of studying agri­
cultural problems and starting a survey as early as possible. The great 
j)roblem of India is the food problem, and if it is neglected, as has been 
done in the past, then this Council and the Government wiVL bo neglecting 
their primary duty.

T he  H onourable Mr A. H . L E Y : I only wisli to say one word. The 
Honourable Member in his final words accused the Government of lack 
of courage. It is astonishing to me to find that in all the speeches that 
I have heard to-day, from my Honourable friend and others on this side, 
practically no refer3nce has been made to the enormously great irrigation 
works already done oi now being constructed. He talks of lack of courage; 
vet he never even mentioned the Sukkur Barrage and the Sutlej Valley 
projects,— t̂wo of the greatest irrigation projects in the world; and yet he 
accuses us of lack ot courage. •

T h e  H o x o u r a b ie  S ardar rJCXiENDEA SJNGH: I started w t h  saying, 
:Sir, that a great dt’al of the work has been done and pointed out the 
advance in irrigation that has been made.

T he H onourablis M r . A. H . L E Y : 1 was trying to com bat the state-
Tiient that we lacki'id courage and I say there is no justification for that 
«tatem ent.

Then he made another comment on what 1 said, namely, that the 
worlv at present in hand, the large prograimne at present in hand for the 
Local Governments, is sufficient to employ the staff of the Local Govem> 
ments, the irrigation engineers in the country, for the next 10 or 20 years. 
He says: Well %vhy do not you increase the staff *’ ? That is the gist of
his argument, I understood. And he goes on to say that one acre per 
head of the population should be irrigated,—300 million acres irrigated. 
He does not attempt to see that there are portions of the country, as 
is clear from the Irrigation Commission's Keport, which are unirrigable, 
and that the main portions that are irrigable are the alluvial plains of 
Northern India. Of course, there are other large portions as well, but you 
cannot expect to irrigate every acre all over the country. There are 
limits to the irrigation programme.

There is only one other point I want to make. If he wants money 
-straight away to irrigate 800 million  ̂acres, one acre per head of the popu*
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iation, that means !oans^of over five hundred million pounds, and it seems
to me a little Bupc3'.'f1uouB to suggest at the present moment that any such
large expansion is possible in the present conditions of the market. That
is all I want to say, Sir, at the present moment. I have only tried to
show that the Ijoĉ iI tJovernmonts are doing everything that they possibly

*ean. They have got ver}’ large schemes of irrigation on hand, and it seems
to me superliuous to suggest that a resurvey of irrigation possibilities would
be welcome to them.

The H0N0URAB1.E THE I^KESIDENT: “  The question is that flie follow­
ing Resolution be adopted:

* That this Council rccommends to the Governor General in Council to arrange
for a fresh survey of our irrigation possibilities, both from the riven and
the wells in the light of scientific advance and to frame a programme
particularly providing for the organisation of power lift irrigation from the
wells/

The motion was adopted.

DISCUSSION O F THE ]^>UDGET FIXED FOE FRIDAY AND
SATURDAY, THE 7t ii AND 8th MARCH, RESPECTIVELY.

T he H o n o u u a b l e  t h e  PRESIDENT: Has the Honourable the Leader
• of the House any stat(iinent to make about Friday?

T he HoxouiiAHLE Du M ian S ir MUHAMMAD SHAFI (Law Member):^
His Excellency tlu‘ Gov(Tiior-(Teneral has agreed to substitute the morning
•of Friday, the 7th March, and the morning of Saturday, the 8th March,
for the general discussion of the Budget in this Council, instead of Friday,
the 7th March, as fixed at present.

T he HoNoiJUAiiLF. t h e  PRESIDENT: I think Honourable Members will
find that, if we sit from 11 to 1-30 on Fri4ay and then again from 11 to
1-30 on Saturday, it is oijtaining rather more time than we would obtain
•otherwise.

The Council ihon  adjourned till Eleven of the Clock on Thursday, the
^th March, 1924.




